IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
e

AT HYDERAB:D

0.A.No,636/92 ' Date of Order: 29.7,1992,
BETWEEN :
S.S8waminathan .. Applicant,

AN D

1, The Superintendent of Post Offices,
Tirupathi Division,

2, The Senior Superintendent of
post Offices, Chittoor Division,

3. The Superintendent of Post Offices,
Narasaraopet Division-522 601,

4, The Director Generel of Posts, :
New Delhi .. Respondents,

Counsel for the Applicant .. Mr,Krishna Devan
Counsel for the Responlents .. Mr,N.V.Ramana
CORAM:

HCN'SBLE SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUD L, )

(Order of the Single Member Bench deliverec by

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl.)} ).



®

This is an 8pplication filed under Section
19 of the Administrative Tribunals Act to declaie that
the applicant is entitled to the Daily Bllowence at the
admissible rates and the reimbursement of mess and rent
charges incurred by the applicent during the périod of his
training in PTC Mysore from 23,1C,1989 to 14.1.1990 and pass
such other érdér or order as may deem fit and‘proper in the
circumstances of the case,
2. | The fecits giving rise to thié OA in brief

are as follows: r

2. The applicant is working as Postal Assistant

in the Head Post Office, Srikalshasti of Tirupathi Division,
Formerly the.applicant was appointed &s Gn)uﬁ-D in the
Chittoor Division and while working so he was gualified fou
promotion as Postal Assistant in the examinaﬁion held in the
year 1988, Thereafter the applicant was deputed to undergo
“induction to PA'S Treining in the PTIC Mysoﬁe"_as per the
orders of the Second respondent dated 19.10:1989. The
applicant actually uncerwent training from é3.10.1989 to
14,1,19868, The respondents have paid only travelling allowance
i
to the applicant for performing journey fro his Headquarters
to Mysore where he had tc undergo the said training, But
the respondents have not paid the daily allowance to the
applicant, The applicant himself had born¢’gll the expenses
at Mysore during the period of his training &t Mysore. So,

the applicant has filed the present OA for the relief/reliefs

as indicated sbhove,

3. Today we have heard Mr, Krishna Devan, Advocea
for the applicant and Mr,N.V.Ramane, Standing Counsel for the

respondénts &t the admission stage,
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Copy to:=
1. The Superintendent of Post Officer, Tirupathi Bivision.
2, The Senior Superintendent of Post Offices, Chittor Divisions
3. The Superintendent of Post Offices, Narasaraowet Divisionl
4, The Directo} General of Posts, New Delhi.
5. One copy to Sri. Krishna Devan, advocate, 2-2-1164/20-B,
Tilaknagar, Hyd-44,
6. One ;opy to Sri. N.V,Ramana, Addl. CGSC, CAT, Hyd,
7. One spare copy,

Rsm/~ .
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4 In view of the orders dated 19,10,.1989

passed by the rQSpohdénts the epplicant had gone to Mysore
90 T . . L
to under® training and elso completed . the said training.
) .
MWhile undergoing training naturally towards: boarding and
lodging charges the applicant would have met with some
expenses, For all purposes it has got to be taken that the

applicant was ."out side the ﬁeadquarters" on official duty B

_- while undergoing the said treining. So, as the applicant

had been on officicl duty out side the headquarters it will be
fit ana propér to direct the tespondents to pay the epplicent
the ‘daily allowances and other charjes to which Ag is

entitled to, in accoidance wWith rules,

5. Hence we direct the respondents 1o
reimburse to the applicant the daily allowances and other
charges if any for wnich the applicant is entitled inaccordanc

with rules for the s¢id period of training from 23,10:19&9t5
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zzi§§;}the applizant nad underwent in Nﬁsore. If any
payments had already been made the same shall be deducted {ro;

g§2§:55T£Q?'§§§§E§:§éé§;is payable in puréh?nce of this orders
of the Tribunal. This oxder shall be implemented within
3 months from the date of the communication of the same

With. the above said directions QA is allowed at the admissio

stage, The parties shall bear thei: own costs,

]‘ - C-ﬂl&h\ d e ;-e.._li—(aﬂcﬂo—dl’_Zﬁ
(T.CHANDRAS EKHARA REDDY)

Member (Judl.)

Dated : 29th July, 1992,

(Dictctedin the Open Jourtd
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k;uoferder as to costs.
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